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(2006) 11 JH CK 0058

In the Jharkhand High Court

Dr. Gyanendra Kumar Singh APPELLANT

Vs

State of Jharkhand and Others RESPONDENT

Date of Decision : 30-11-2006

Acts Referred:

Citation : (2007) 2 JCR 161

Hon'ble Judges : Narendra Nath Tiwari, J

Bench : Single Bench

Judgement

N.N. Tiwari, J.—In this writ application the petitioner has prayed for a direction
on the respondents to pay the arrears of salary for the period from 1.1.1999 to
31.8.1999 for which the leave has already been sanctioned vide Annexure-2. It
has been stated that the petitioner has taken voluntarily retirement on
31.5.2004. but the petitioner has not been paid his arrears of salary for the said
period though the leave against the same has already been sanctioned by the
competent authority. The petitioner is also entitled to get the A.C.P. benefit which
was also sanctioned as far back as on 21.12.2005. but the monetary benefits
thereof have not been paid to the petitioner. The petitioner made repeated
requests and also filed representation before the Secretary, Health, Medical
Education and Family Welfare Department, Government of Jharkhand, but till
date no order has been passed on the said representation.

2. Learned J.C. to Sr. S.C.-I submitted that the petitioner has belatedly
approached the concerned authority by filing his representation dated 27.2.2006
and that the concerned authority shall consider his claims and pass appropriate
order on his representation.

3. Considering the above submissions, this writ application is disposed of with a
direction to the Commissioner-Cum-Secretary, Health, Medical Education and
Family Welfare Department, Government of Jharkhand (respondent No. 2) to
consider the petitioner''s claims and pass appropriate order in accordance with
law within a period of six weeks from the date of receipt/production of a copy of
this order. If the petitioner''s claim(s) is/are found genuine, monetary benefit(s)
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thereof must be paid to him within a period of six weeks thereafter. If the
monetary benefit(s) found payable to the petitioner is/are not paid within the
said period, he shall be entitled to get interest @ 10% per annum till final
payment in addition to the statutory interest payable on delayed payment of
such dues. Appeal disposed of.
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